HIGH COURT OF DELHI : NEW DELHI

Neo G-l Gaz DHC Zo2:

The Registrar Gereral. IS
High Court of Delhi.
New Delhi,

To
1. All tae Principal District & Sessions Judges, Delhi.
2. The Principal District & Sessions Judge cum Special Judge (PC Act) (CBI),
Rouse Avenue Courts Complex. New Delh:,
Sub " Designation of a single court as Special Court in the State of Delhi for the purposes of
** speedy trial of offences under the Securities Exchange Board of India, Act, 1992(SEBI);
Securities Contracts (Regulation) Act, 1956 aad the Depositories Act.
Sir.

! am directed 1 forward herewith a copy of the Notification with Gazette ID-CG-DL-
E OS062023-246285 cated 02.06.2023 issued by the Ministry of Finance, Govt. of India on
the above suaject and 0 say that Hon'ble the Chief Justice and Hon'ble Judges of this Court
have been pleased o crder that all the cases pendirg in the Courts of ASJ-0%, Patiala House
Courts & ASJ-02 of other Districts under the Securities and Exchange Board of India Act,
1992 (SEBI Act) and Securities Contracts (Rezulations) Act. 1956 (SCRA) and the
Depositories Act. 1996 be trarsferrec to the Court of ASJ-03. South-West District, Dwarka.

This is for your kind irformation and necessary cempliance.,

Yours sincerely
e '\W >
o
~ (Raj Kumar Rawat)
Joint Registrar (Gazette-1A)
For Registrar General
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. OF&ICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs) : DFi;.GIN » 2
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NoH’I‘be(“:{é /F.3(4)/Gaz/23 Dated:

Sub:- Designatior of a single court as Special Court in the State of Dfelhi for the purpose's cs>f sp?:.i::'
. trial of offences under the Securities Exchange Board of India, Act, 1992 (SEBI); Securi
Contracts (Regulation) Act, 1956 and the Depositories Act.

Copy along with its enclosure forwarded for information and necessary compliance to:-

Sh. Dheeraj Mor, ASJ-02, Cerral Cistrict, T:sDﬁaz;rti _Crpu}_ri:;al)r;elclz\(i).uns i
i i <tratg, Central District, Tis ; ; '
1:: /S(';:)f/l;\’:aer::zpl:-lg::rgl;fger:ear; Facilitation Centrs, Filirg Section, (Central), Tis Hazari Courts, Delhi.
. The Secretary, Bar Association, Tis Hazari Courts, Delni. ‘ .
5. The PS to Ld. Pr. District & Sessions Judge (Hqs), Tis Hazari Courts, Delhi. -
\/542 Website Committee (Eng ish/Hindi), Tis Hazari Courts, Delhi. L
7. For uploading on LAYERS.

ENT N

Principal District & Sessions Judge (Hqs)
(Officiating)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]
MINISTRY OF FINANCE
(Department of Economic Affairs)
NOTIFICATION

New Delhi, the Sth June 2023

S.0.2436(E).—In exerzise of the powers conferred by section 26A of the Securities and
Exchange Board of India Act. 1992 (15 of 1992), section 26A of the Securities Contracts (Regulation) Act,
1956 (42 of 1956) and section 22C of the Depositories Act, 1996 (22 of 1996), the Central Government,
with the concurrence of the Chief Justice of the Hon'ble H:gh Court of Delhi, hereby designates the Court
of Additional Szssions Judge-03, South-West District, Dwarka, Delhi, as Special Court for the purposes of
the aforesaid Acts, to exercise jurisdiction in the Union territory of Delhi.

[F. No. 10/49/2017-PM]
SURBHI JAIN, Jt. Secy.



